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COMMITIEE ON THE WELFARE OF
SCHEDULED CASTES/SCHEDULED TRIBES

PREFACE

I, the Chairman, Committee on the Welfare of Scheduled Castes
and Scheduled Tribes having been authorised by the Committee to
submit the report on their behalf, present this Ist Report (Ist
Vidhan Sabha) for he year 1994-95,

The Conmittee thanks the officers and staff of the Vidhan
Sabha Sachivalaya for providing background material for preparing
this report.

The Report was considered and adopted by the Committee in its
sitting held on 28 February, 1996.

SWAROOP RAJAN
IRMAN

Camittee on the Welfare
of Scheduled Castes and
Scheduled Tribes.

Delhi.




DEILHI LEGISLATIVE ASSEMBLY SECRETARIAT

COMITIEE ON THE WELFARE OF SCHEDULED CASTES
AND SCHEDULED TRIBES

FIRST REPCRT

The main function of the Committee is to examine various
facilities and schemes that are being extended and implemented for
the benefit of these Communities besides studying the same in detail
and ensuring their speedy implementation by various

Departments/Bodies of the Delhi Govermment. In addition, the

Committee has also to ensure whether various schemes arebeing run

with the right earnest.

The Committee, in all, held eleven (11) sittings during
the period under report. The Committee discussed in detail matters
relating to various welfare schemes and facilities being made
available to scheduled castes/Scheduled Tribes by the Govermment of
Delhi with departmental representatives of Directorate of Welfare
of SC/ST and Delhi Scheduled Caste Financial Development Corporation
including other concerned Departments and sought for information from
them in regard to loan facilities and other welfare schemes. The
Committee also deliberated at length the burning issues relatingto
reservation in services, fulfilling the back-log in recruitments,
abolition of scavenging practice, substitution of more refined words
viz. 'Balmiki' and 'Jatav' etc. in place of the objectionable words
like 'Chooda' or !'Chamar' etc., presently being used in the caste
certificates issued by the Office of Deputy Commissioner, Delhi.
Senior Officers of Delhi Finance Corporation, Directorate of SC/ST,
Delhi Scheduled Caste Financial Development Corporation, Directorate
of Social Welfare, D.C., Delhi and Planning Department etc.
invariably attended the meetings of the Committee and furnished
relevant information reiating to various schemes and facilities being

implemented by the Government.
DELHI SCHEDULED CASTE FINANCIAL. DEVELOPMENT CORPORATION

Delhi Scheduled Caste Financial Development Corproation
is actively engaged in the financial upliftmenf of the persons
belonging to scheduled caste communities residing in Delhi so that
the people belonging to low incame group could earn their livelihood

respectively. The Corporation provides loan upto a maximum limit
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of Rs. 35,000/= (Rupees Thirty five thousand) to the members of SC
community for running grocery or Beatle-cigarette shops or similar
other small Scale Industries which includes 50% or Rs. 5,000/=

(Rupees five thousand) (whichever is less) as subsidy. Besides the

e ———
-

corporation also provides an amount to the tune of 4% to Banks as

margin money with a view to help the applicants.

The Committee while discussing these issues with the
Departmental representatives of DSF&DC inter-alia asked for the

following information:-

Information sought by ;g;ﬁrtuental Reply
the Committee
General loan Scavenger T.S.R.
Scheme Scheme Scheme
1. Total No. of appli- 3785 1952 254

cation received by the

Corproation during the

year 1993-94 for grant

of loan under different
Schemes.

. 2. In how many cases 912 189 125
! loan was sanctioned.

jl 3. No. of cases still 449 1239 il 7
lying pending with
J the Banks.

4. No. of cases rejected 840 22 25
by the screening
Coammittee.

5. No. of cases lying pending 1584 502 104
with the Corporation
for survey.

The Comnittee also desired to know as to how many meetings
of monitoring Committee were held for detailed examination/analysis
of various schemes being run for the welfare of Scheduled Castes
during the period under report.

The departmental representatives informed the Committee
that owing to the busy schedule of the Chairman of the monitoring
Committee, only?r[rlgeting could be held during the year so far.

The Committee expressed its note of dissent over this
information and recommended holding of regular meetings by the

monitoring Committee.

‘
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The Comittee was informed that a total 3785 applications
vere received fram the candidates living below the poverty line for
grant of loan under various categories out of which 1752 cases were

placed before the screening Committee for scruti ny. Loans were
sanctioned in respect of 912 cases while 840 applications were
rejected as these did not fulfil the required

conditions/formalities.
The Committee disagreed with the data so furnished and

directed the departmental representatives to ensure that loan is
given to more and more needy persons. The Departmental
representatives assured the Committee that they would pay more heed

in this regard and simplify these schemes and programmes.

Scavening Practice:

With a view to taking up effective steps, the Committee
evinced keen interest in regard to abolition of scavenging practice.
The Comittee was informed = that training is being imparted to the
needy people of diffferent trades by the Scheduled Caste Financial
Development Corporation and in order to meet this purpose, loan to
a maximum limit of Rs. 50,000/= beside a subsidy of Rs.10,000/= or
50% (whichever is less) is provided to the applicants. 138 persons
were trained for a period of six months during the year 1994 under

this scheme.

Delhi Finance Corporation

Representaives fram Delhi Finance Corporation informed the
Comittee that though financial assistance is provided to the
enterpreneurs belonging to all sections of society in the form of
loan, the interest being released fram the enterpreneurs hailing from
Scheduled Caste Cammunity is charged at lower rate of interest as
compared to general cateéory enterprroneurs,

Information sought by Department Reply
the Committee.

The Committee desired to know Thd Departmental represen-
as to what steps have been tatives informed the
taken to riase the lcan limit Camittee that rates

1.




in comparison with the
loan limit that was prescribed

" during 1977-78 being a minimum

Zs

limit.

How much time is taken by the
Corproation in providing the
loan.

3. What is the detailed procedure

for repayment of loan.

Improvement in Caste Certificate:

of loan are decided by
I.D.B.I. instead of corpora-
tion and Ministry of

Finance.

Subsequent to submission
of application forms, imme-
diate follow up action is
taken by the Corporation.

Hence recommendations of
this effect can be made
to I.D.B.I. Bonbay,
Ministry of Finance,

Government of India by the
Delhi Govermment in this
regar d.

The period for repayment

of loan spans from 4 years
to 7 years and only after
setting up of industry and
subsequent to earning of
profit by it, instalments
are realised.

The Conmittee specifically emphasised that the words namely

which in its view are insulting and

Chooda', iChamar' and 'Bhangi'

derogatory, should be
and 'Balmiki'
simplification of

respectively.

Discussion with the sister Committee

Committee also

deleted and substituted by the words 'Jatav'
The

procedure relating to issuance of caste certificate.

insisted on

of other State Legislatures.

Tribes, Bihar Legislative Ass

Committee on

the Welfare
enbly during its study tour programme

of Scheduled Caste/Scheduled

visited Delhi on 2nd March, 1994 and held meeting with the sister

Both the Committees exchanged views

Committee of Delhi Vidhan Sabha.
relating to
implemented/exte nde
_They also discu
- people of thi

various

solutions to such problems.

visit of other State Legislatures:

welfare

Meghalaya and West Bengal during Sept

The Committee on

the Welfare
Scheduled Tribes also conducted a stu
ember, 1994.

gschemes and

facilities being

d to SC/ST Community by their respective states.
ssed several other problems threadbare affecting the

s section of society so as to find certain remedial

of Scheduled Castes and

dy tour programme to Assam,

During its visit,

the Committee discussed various issues and problems of mitual interest

with the

sister Committees of

all

these

State Legislatures and




gathered valuable information pertaining to its functions and

concerns.

Recamendations

I. The committee recommends that the Delhi Finance Corporation
may reconsider the matter in regarding to raising the existing loan
limit which was set during the year 1977-78 and put up the matter
before the Govermment of Delhi so that the issue could be raised at
the level of I.D.B.I., Bombay and Ministry of Finance, Covermment of

India.

2. A certain time limit be fixed/stipulated in order to
abolish Scavenging so that this stigmatised practice could be

abolished from the capital for ever.

3. There are certain discrepancies in existing procedure
relating to grant of loan to Scheduled Castes/Scheduled Tribes which
is being provided to them by Delhi Scheduled Caste Financial
Development Corporation with a view to raise their living standard
and make them earn some respectable job for their livelihood. For
instance, Delhi Scheduled Caste Financial Development Corporation
provides loan assistance to the people of this Community to a maximum
limit of Rs.35,000/= (Rupees thirty five thousand) out of which the
corporation contributes 4% amount to Banks while the rest of the
amount is provided by Ministry of Finance, Government of India.
During the course of realisation of loans, the Banks themselves
realise the margin money contributed to them by the corporation with
1nterest and as such the Delhi Scheduled Caste Financial Corporation
remains at a loss as it does not get any benefit from this margin
money.A Therefore the committee recommends the Government of Delhi
to go in depth of this issue and take concrete steps to wipe out the
existing discrepancies involved is the procedure.

4. Having thoroughly studied and examined the targets fixed
under general loan Scheme/Scavenger Scheme /TSR Sc:hemeIILY-Taxl Scheme,
the committee arrived at the conclusion that in order to achieve the
fixed targets in a particular Financial year, less budget was
allocated as compared to the réquired budget owing to which the

targets so fixed for a financial year could not be achieved.
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Therefore the committee recammends that while fixing
targets of different wel fare Schemes for SC/ST, budget be also
allocated in commensuration with the targets fixed for a financial
year so that the Goverment could meet its objectives in a time bound

manner.

5. The Committee also recammends that while sanctioning loans
to the persons belonging to Scheduled castes/Scheduled Tribes, the
Scheduled Caste Financial Development Coporation, Directorate of
Welfare of Scheduled Castes/Scheduled Tribes should themselves get
the application scrutinised by a screening Cormittee and send the same
to the Banks in one go SO that the applicants have not to undergo
through unn.ecessary procedure of screening conducted by the Banks
again and again, and it may also be ensured that the applicants are

provided loan within 60 days.

The Committee also recommends that the quarterly meeting
of the monitoring Committee of the Corporation be held regularly so
that unnecessary delay in formulating the welfare schemes and their

implementation in a time bound manner could be avoided.

6. . The Committee also recommends the govermment to prescribe-

criteria for identification of Harijan Bastis and provide civic
amenities therein.

s The Committee recommends that the welfare schemes being
presently run by the govermment be given wide publicity through
Akashwani, T.V; and Newspapers and information relating to these
schemes be also provided to all the members of Legislative Assembly

of Delhi from time to time.

8. The Committee studied in depth the matter regarding
promotion of teachers to the post of Vice-Principals in the schools
of Delhi being run by Delhi Government indfr?ihrdlg %'omotions of Junior
Engineers to the post of Assistant Engineers) *The Committee has come
to the conclusion that time bound promotions of the persons belonging
to SCIS’I‘Vccmmnity as is required, is not being made by the concerned
authorities. Therefore the Committee recommends the Govermment to
payspecial attention to this matter so that the people of SC/ST could

get their due benefit.




The Committee
held on 28.2.1996.

Delhi.
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adopted its this first report in its meeting

( SWAR
CHAIRMAN,

COMMITIEE ON THE WELFARE OF
SCHEDULED CASTES/SCHEDULED TRIBES




